
MINISTRY OF LAW AND JUSTICE 
(VIDHI AUR NYAYA MANTRALAYA) 

 
A.  DEPARTMENT OF LEGAL AFFAIRS 

(VIDHI KARYA VIBHAG) 

1.  Advice to Ministries on legal matters including interpretation of the 
Constitution and the laws, conveyancing and engagement of counsel 
to appear on behalf of the Union of India in the High Courts and 
subordinate courts where the Union of India is a party.  

2.  Attorney General of India, Solicitor General of India, and other 
Central Government law officers of the States whose services are 
shared by the Ministries of the Government of India.  

3.  Conduct of cases in the Supreme Court and the High Courts on behalf 
of the Central Government and on behalf of the Governments of 
States participating in the Central Agency Scheme.  

4.  Reciprocal arrangements with foreign countries for the service of 
summons in civil suits, for the execution of decrees of Civil Courts, 
for the enforcement of maintenance orders, and for the administration 
of the estates of foreigners dying in India intestate.  

5.  Authorization of officers to execute contracts and assurances and of 
property on behalf of the President under Article 299(1) of the 
Constitution, and authorization of officers to sign and verify plaints 
or written statements in suits by or against the Central Government.  

6.  Indian Legal Service.  

7.  Treaties and agreements with foreign countries in matters of civil 
law.  

8.  Law Commission.  

9.  Legal Profession including the Advocates Act, 1961 (25 of 1961) and 
persons entitled to practice before High Courts.  

10.  Enlargement of the jurisdiction of Supreme Court and the conferring 
thereon of further powers; persons entitled to practice before the 
Supreme Court; references to the Supreme Court under Article 143 of 
the Constitution of India.  

11.  Administration of the Notaries Act, 1952 (53 of 1952).  

 

12.  Income-tax Appellate Tribunal.  



13.  Appellate Tribunal for Foreign Exchange.  

14.  Legal aid to the poor.  
 


